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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART I

(BRIEF RECORD OF PROCEEDINGS)

Wednesday, August 02, 2000/ Shravan 11, 1922 (Saka)

No : 47

1. 11.00 aM
24 11.02 AM
3. 11.30 Aam

National Song - Vande Mataram.

OBITUARY : House made obituary references on
the passing away of the following :-

1. Shri Bhagwan Dass Verma
Former Member, Interim  Metropolitan
Council(1966).

2. Shri Rajesh Pilot
Former Member of Parliament and Union

Minister

3. Massacre of 35 Amarnath Pilgrims in
Pahalgam (Jammu and kashmir).

The House observed two minutes silence as a
mark of respect to the departed souls.

Dr. Jagdish Mukhi, Leader of the BJP
Legislalture Party raised matter relating to
his notice for discussion on water and
electricity and for extension of the duration
of the present Session.

RULING BY HON'BLE SPEAKER

Hon'ble Speaker ruled that
summoning/prorogation is ordered by the Lt.
Governor on the advice¥Chief Minister or the
Council of Ministers. It is the Chief

Minister or the Council of Ministers who
decide as to when a session is to be called
and for how much duration. However, he added
that he has discussed the matter with the
Chief Minister who has agreed to the
convening of the Monsoon Session of the
Assembly shortly. He has, therefore, not
admitted the notice.

As regards the demand by Dr. Mukhi for
Short Duration Discussion under Rule 107 on
water and electricity problem, the Chair
ruled that this notice was not in order.

Contdo s e e 02/"
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11.40 aM WALK-OUT BY MEMBERS

Not satisfied with the ruling, the Opposition
Members staged a walk out.

11.41 aM RULING BY HON'BLE SPEAKER

Shri Jagdish Anand raised matter regarding
notice of Breach of Privilege and contempt of
the House given by him regarding
non-implementation of a resolution passed by
the House on 09.4.99 by the Govt. Hon'ble
Speaker ruled that resolutions only expresses
the will of the House and aIrg not binding on
the Govt. Moreover, the notice neither
indicated the individual guilty thereof nor
was supported by any documents and hence was
inadmissible.

11.44 AM RESOLUTION

Dr. A.K. Walia, Minister of Urban Development
moved the following resolution :

"This House resolves that the recent announcement of the
Union Government regarding regularisation of 1071 -
unauthorised colonies in Delhi with extremely harsh
conditions regarding payment of land rate with penalties and
additional penalty for violation of building bye~laws etc.
is highly unjustified and amounts to penalising the poor
people of Delhi and, therefore, recommends that these
conditions should be waived off completely.

"It further resolves and recommends that the cut-off date
for regularisation of unauthorised colonies should be
changed to 31st March,1998 for the reason that a long period
of more than seven years has elapsed since 31st March,1993.
This House believes that it will be a far more pragmatic,
realistic and sincere solution to the problem of people of
Delhi 1living in other unauthorised colonies which came up
subsequently as it will facilitate their inclusion and also
those 238 colonies for requlalrisation, recommendations for
which were received but were not included in the 1list of
1071 colonies.”

"It further resolves and recommends that the terms and
conditions for regularisation of the already announced 1071
colonies as well as others which fulfil the criteria within
the cut-off date of 31st March,1998 should be based on the
policy guidelines as were adopted by the late Prime Minister
Smt. Indira Gandhi in 1976-77 so that these colonies also
get regularised on the basis of payment of development
charges alone which may be fixed by the concerned 1local
authorities."

Contd.-..-3/—
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7. 13.08 PM
8. 02-02 PM
. 02.07 PM
10. 04.04 PM
1l 04.30 PM
12,

The following Members participated in the
debate :-

1. Shri Subhash Chopra

2. Dr. Jagdish Mukhi

3. Shri Jile Singh Chauhan
House adjourned for LUNCH

House re-assembled.

RULING BY SPEAKER REGARDING REFERENCE OF LT.
GOVERNOR IN THE DEBATES

A Member (Shri Jagdish Anand) sought
clarification as to whether the namer, of Lt.
Governor could be taken while discussing the
subject matter of the day's agenda. The
Chair citing various provisions in the Rules
of Procedure and Conduct of Business ruled
that no discussion could take place about the
character or conduct of tge Lt. Governor.
However, reference could beﬂgg‘the functions
discharged by him in his official or public
capacity.

Further discussion on resolution moved by Dr.
A.K. Walia, Minister of Urban Development :-

4, Shri Mukesh Sharma
5. Shri Nand Kishore Garg
(Minister of Finance intervened)
6. Smt. Kiran Walia
7. Shri Ajay Maken
8. Shri Sahab Singh Chauhan
9. Shri Ramakant Goswami

10.Shri
11l.8mt.
12.8hri

Mahabal Mishra
Meera Bhardwaj
Harsharan Singh Balli

House adjourned for TEA-BREAK
House re-assembled.

Further discussion on the resolution moved by
Dr. A.K. Walia, Minister of Urban Development

13.8hri Bheeshm Sharma

14.Shri Tarvinder Singh Marwah
15.8Shri Mahender Yadav

16.Shri Naseeb Singh

17.Dr. Harshvardhan

18.Shri
19.5hri
20.Shri
2l.s8hri
22.Shri
23.Shri
24.8hri
25.5hri
26 .Shri
27.Shri

28 .Shri
29.S8hri

30.Shri
31.Shri
32.Shri

Radhey Shyam Khanna
Roop Chand

Haroon Yusuf

Shish Pal

Ram Bhaj

Tek Chand Sharma
P.C. Kaushik

Mateen Ahmed

Charan Singh Kandera
Mohan Singh Bisht

Surender Kumar
Malaram Gangwal

Brahm Pal
Jai Bhagwan
Shadi Ram
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33. Shri Jagdish Anand

34. Shri Veer Singh

35. Shri Amrish Singh Gautam
36+ Shri s.C. Vats

Smt. Shiela Dikshit, Chief Minister
replied to the debate.

Chief Minister also 1laid on the
Table of the House a copy of the
Memorandum submitted to +the Hon'ble
Rashtrapatiji.

The Chair then asked the Members who had
given notices of amendments to move
their amendments one by one.:-

1s Shri Mukesh Sharma moved the
following amendment :-

"This House recommends to the Govt.
of India that all colonies which
are existing on agricultural land

and the compensation for which is
yet to be paid, may be treated as
existing on private land and that
in future any question with regard
to regularisation of unauthorised
colonies should be settled only
after due consultation/approval of
the duly elected Govt. of Delhi".

On being requested by the Minister
of Urban Development the Member
withdrew his amendment.

2 Shri  Mukesh Sharma moved the
following amendment :-

"That the Govt. of Delhi in the
next hearing in the case to be held
on 10th August, 2000 should appear
in the matter and file a fresh
affidavit in the Hon'ble High Court
taking stand on regularisation of
colonies as per the decision/policy
of the Govt. framed in the year
1976-77 by Late Smt. Indira Gandhi,
upto year 1998.

This House also further resolves
that Govt. of Delhi should
effectively contest the case and if
required, may appoint a new panel
of senior advocates".

On being requested by the Minister
the Member withdrew his amendment.
Contd... .5/ =
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Dr. Jagdish Mukhi moved the following
ame v Aynenis -

(1) For the words 'resolves'in first
para read word 'welcomes'.

: (2) After words 'unauthorised
colonies' in the first para, the
remaining words may be deleted.

The amendments were put to vote and
negatived by voice vote.

Shri Nand Kishore Garg moved the
following amendment :-

The words 'March 1998' in the Second
para may be substituted by words '31lst
July, 2000°'.

The amendment was put to vote and
negatived by voice vote.

Shri Sahab Singh Chouhan moved the
following amendment :-

2 that the words in the third para ' may
be fixed Dby the concerned local
authorities ' be deleted and the
following words be added in its place :
' must not exceed Rs.514/- per sg. meter
as per the affidavit filed in the Delhi
High Court on 1l1lth September, 1998 by
the Govt. of NCT of Delhi. However,
unauthorisd colonies on the public land
should also be charged ' land price
equivalent to land acquisition price
i.e. on No profit, No loss basis that
too on easy instalments for their
regularisation' be added.

The amendment was put to vote and 45
negatived by voice vote. '

// Shri Shish Pal moved the following amendment: -

"This House demands from the Central
Govt. that by appropriately amending the
National Capital Territory Act 1991, the
entire land of Delhi be brought under
the purview of Delhi Govt. and Delhi
Govt. be also conferred the powers to
regularise the unauthorised colonies'.

The amendment was put to vote and
adopted by voice vote.

15, 7.24 PM The Hon'ble Speaker put the amended
resoluton to vote, which was adopted
by voice vote.

Contd....s/-
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House adjourned sine -die .

( S.K. SHARMA )
SECRETARY
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